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[‘ HE LACCADIVE MINICOY AND AMINDIVI ISLANDS
‘ (ALTERATION OF NAME) ACT, 1973

No. 34 OF 1973

[26th August, 1973.]

An Act to aIter the name of the Uhion terntory of the
‘ . Laccadwe, Minicoy and Ammd1v1 Islands

Be- 1t enacted by Parliament in the Twenty fourth Year of the Re-'f
pubhc of Ind1a as-follows: ‘

1. (1) ‘This Act may be called the Laccadlve, M1n1coy and Ammdlvl Short

’ Islands (Alterat1on of Name) Act 1973. , o - “title and

“com-
mence-
ment, ;o

(2) It 'shall come 1nto force on such date' as the Central Government‘,;
may, by notlﬁcatlon in the Official Gazette, appomt

2 In this ‘Act, unless the context otherw1se requires,— : i - o "?Eﬁni'
ek . 1ons.
(a) “appomted day means the date appomted under sub sect1on_-

~ (2) of section 1 for the coming into force of this Act;

(b) “law” includes any enactment, Ordinance, regulation, order
bye law, rule, cheme notlﬁcatlon or other instrument havmg the
__force of law in the . whole or any part of the Union terr1tory of thez,g
Laccadlve Mmlcoy and. Am1nd1v1 Islands. B

3. As from' the appomted day, the Union terr1tory of ‘the Laccadwe} "”:Altera-

;Mlmooy and Amindivi Islands shall be known as the Umon terntory of “ion of
,Lakshadweep . .

~name .

: (; -, 1of the
Union -
territory
of the
Lacca~
dive,
Minicoy
and
Amindivi

Islands.

, . ,
4. In article 240 of the Constitution, in clause (1), for entry (b), the Amend-
following entry shall be substituted, namely:— o ment of

article
“(b) Lakshadweep;”. ‘

240 of
the

" Constitu-
tion.

11111973 vide Notification No. G. S. R. 475 (B) dated the 18th October, 1973:
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N

" to the shall e substituted. : L

laws.

252 . Laccadive, Minicoy and Amindivi Islands
: (Alteration of Name)
Amend- 5. In the First Schedule to the Constitution, under the heading
ment of  «1], THE UNION TERRITORIES”, in entry 3, for the words “The

glcfédule Laccadive, Minicoy and Ammd1v1 Islands. 7y the Word “Lakshadweep ?

.Coristitu~ -
tign'.

E)O“;%rapt- 6. (1) For the purpose of giving effect to the alteration of the name

laws. . Of the Union territory of the Laccadive, Minicoy and Amindivi Islands
| By ‘SEétléh 8 thé‘@entral Government may, before the expiration of one

year from the appolnted day, by order, make such adaptations and modi-.
. 151 §

fitations of afly de _efore t‘ile appomted day, whether by way of
repeal or amenﬂment 2§ HAY Be necessary or exped1ent and thereupon
every such law shall haveseffect stibject to:the adaptations-and m@dlﬂca-
tions so made. :

(g) Nothm‘ 1n sub -section (1) shall-be deemed to. prevent Parliament

} or ‘other corripetent authorlty ‘from repeallng or. amendlng any law adapt-;

.f-'xed or modified by the Central Government under the said sub- section.

Bower Ho

construa 1. Notw1thstand1ng that no, provision or 1nsufﬁ01ent prov181on Jhas
ek AR thdbl “sctidh 6 for” daptation of a law’ made héfore the

appointed day, any court “tHibutial or att
to enforce such law may: construe: the-law-in such’mariner, ‘withott miffett-

ing the substange, a may be necessary or proper. in regard to the matter
bEFSTE Hie ‘Eotitt, "HiBil “‘1 ‘or author1ty '

Logal ‘ : e
Rteeeed-. hlch the Adm1n1stratop 6f the Union ter 3 of
ngs. tRé Tidecaidi e; M‘mlcdy 4nd- Am1nd1", ‘Islands is a party, or the Union

of India represented by the’ g Adm1n1strator is'a party, then For “the
i .1 APULPES s of these proceedmgs any -reference to the Administrator of the
. .Umori terﬁtory of, the Laccad1ve M1n1coy and Am1nd1v1 Islands shal be

ority requlréd or empowéréﬁ'




